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Sl. No. 05

Date of hearing 24.11.2017

CP No. 257/241/HDB/2017

RMC Packing Systems Private Limited

ORDER

Heard Shri. T. Surya Satish, learned counsel for the petitioner and
None appears for the respondent. The learned counsel for the
petitioner submitted that CA No. 202 of 2017 is filed by seeking
urgent interim orders to injunct the Respondent No.1 Company from
selling, promotion and marketing of the semi-high speed and high
speed packaging machines which are originally and exclusively
developed by the petitioner No.2 under his proprietary concern M/s.
Neotech Industries. Petitioner is permitted to take personnel notice

to respondents.

Post the CA No. 202 of 2017 along with the CP No. 257/241/HDB/2017
on 05.12.2017.
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